27% Matters under APRIL 285, 1978

rule 377

SHRI JYOTIRMOY BOSU I was
allowed because I had the authority

(Interruptions)

MR SPEAKER Only the supple-
mentary and nothing else wag allowed

SHRI JYOTIRMOY BOSU 8, I
want your pbsecrvation on this Thyg is
a very important matter

MR SPEAKER 1 have made my
observation

SHRI JYOTIRMOY BOSU Thig 18
a very important gquestion There-
fore, you ghould kindly meke an ob-
servation today A directron should
come that those who have written
authority from the Member concerned
shoulg be allowed to put a supple-
mentary

MR SPEAKER In that case, they
will be alloweg to put a supplemen-
tary only m the second round

—
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MATTERS UNDER RULE 377

{1) REPORTED UNEMPLOYMENT OF SEVEN
AND A HALF LAKH APPRENTICES

oo weelht Anrw ahiw (wEETR)
werer o, & wrakt gpafe ¥ frw
377 % qeaIA 39 ATE aver AW W)
¥ Tt ¥ qoImd e fawre g
-3 w2F @ § Wi wafaw wdy
HETT FT SATA WrH{ T80 HTAT NIFAT

wifew afafray & vt sfafea
T swafe sra §§ WA e oX
Taw gafaar & g FArardr o S
wrAr 9% W &1 17 qiforr & gfwww
9% FORI & Siwmw wawT 130 %o
W & Tw §, W g faer w1
YA 9T 5 w1 WA qrey ag ofvr a@ga

Matiers under 7 )
rule 377
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(u) NEED FOR SETTING UP OF MORE
ALCOHOL BABED INDUSTRIES IN UTTAR
PRADESH

SHRI SURENDRA BIKRAM (Shah-
jehanpur) Sir, under Rule 377, I
would hke to mention the following
matter of urgent public importence,
that 18, the use of excesmve alcohol
produced in Uttar Pradesh

The Uttar Pradesh State produces
almost half of the total alcohol produc-
tion of the country that 13 about 150
mullion Ltres per year This quantity
of annual production of alcohol 1n U.P.
18 bound to increase substantially
during 1978-79 sugarcane season and
onwards, The consumption of alcohol
i UP is lesser than this huge produc-
tion and, therefore, there is great



